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JUDGEMENT *

MRe Se ‘P MUKERJZ, VICE CHAIRMAN:

We have heard learned counsel for both parties

on this appllcQtlon in which the applicant who is stated
hont

to ke WOrkﬁhg as a casual worker under the Sub Divisional
R

Officer, Telegraphs, Mavelikkara has prayed that the
respondents be directed to re-éngage him as casual worker

and regularise his service in accordance with law. +The
. $ov Ui op]ofxoom)— s

learned counsel stated that the applicant has been
Ao

_representlng for re-engagement but with.no effect and

mot anly ' bu}
that ,persons with lesser Serv1Ce ag? later entrants -
-
also are being engaged as casual workerse. Though no

ddcumentary proof about his previous employment as casual

mazdoor has been appended with.the application; the



- 2 =

applicant has indicated his Muster Roll Number in the

main application. He has also indicated the names of

- juniors who have been given casudl employment. In the

interest of justice and in the conspectus of facts and

t

circumstances, we dispose of this application with the

direction to the applicant to file a representation for
éasual employment and regularisation if so advised,
énclOSing therewith documentary and other evidences
régarding his previous engagement as casual mazdoor,

within a period of twe monthg from the date of receipt
' . fr

of this ordere. We further direct the respondents to

dispose of the representation so received taking in to

account the records RobtxxxRgxdxe in their possession

“relatlng to the applicant's previous engagement and

v occovdomce unlic lops
dlspose of the representatlon within a period of two
“a

months frOm the date of receipt of the representatlon
v - alian &

'keeping in v1ewhthe rulings of this Tribunal in the

‘ i
cases referred to at ground 'E' in para 5 of the original

application. There will be no order as to costs.
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